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P. K. CHOUDHARY: 

 

 We find that Order-in-Original dated 13.11.2018 was 

received by the Appellant on 24.12.2018 and accordingly they 

were required to file the appeal before the First Appellate 

Authority on or before 25.03.2019. However the appeal was filed 

only on 12.04.2019 i.e. beyond the condonable period of one 

month. Accordingly, learned Commissioner (Appeals) dismissed 

the appeal under Section 85(3A) of the Finance Act, 1994.  

2. We observe that the facts and circumstances of the 
present case are covered by the judgement of the Hon’ble 

Supreme Court in the case of Singh Enterprises vs. 
Commissioner of C. Ex., Jamshedpur reported in 2008 (221)  

E.L.T. 163 (S.C.) and accordingly the appeal filed by the 

Appellant is dismissed. 

(Dictated and pronounced in open court) 
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